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NO. 1244 (2)/XVIL-V.1-I(KA) 9-2000 

Dated Lucknow, May 5 ,SW 

IN pursuam of the provisions of clause (3) of Attiole 348 of the Constitutioa, of ~ndia. 
Cfoveroar is pleased to order the puMication of the fotlowing Enp;Ush traylation of 

c b  Utasr Pfadesh Kri shi Evan3 prodyogi k Vishwavidplaya (Sanshod hap) Adh inlyam, 2000 
(Uttar pmdesh Adhialga* S~akhya 19 of 2.000) as pass4 by the Uttar Pradesh Le&is3atars 
and assented to By the Ciwet nor on May 5, 2000. 

T m  UTTAR PRAWESH RRISHE EVAM PRODYOQIK 
VISWAVIDYALAYA (SANSHODHAN) ADHNIYAM~ 2000 

(U. P. ACT No. 19 OF 2000) 
[As  passed &y the Urtar Pradeslt Legfsbture] 

AN 
ACT 

fgttijer fo urnend the Ci'iJar P.*cdesh Rriski Aam SmdjwgM 3.'£sfiw~- 
vklyalrqva Adhintyam, t 958. 

IT IS H B R ~ B Y  enacted in !he Firfty-firat Year of Republic of India 
as follows :- 

1. (1) This Act may be~ aalled the Utlar Pradesh Krishi Evam ~ ~ ~ G g ~ f ~  Prodyogila ~ishwavidyalaya (Sanshodhan) Adhiniyam, 2000. 
(2) It shall be deemed ts havi: coma into farce 3% March 3, 1000. 

2. In section 2 of the Uttar Pradesh Krishi Evam Prodyogik Vishwa- 2 vidyalaya Adhiniyam, 1958, hereinafter referred to as the Actp p, Act no. 
in elawe (1) for the words '$the Ghaudrasbkhs Azad Krishi 8vam 1.5 qrls~s 
Prodyo& ~isbwavldyalayz" the ivords ' L ? h ~  Chandrashekhar Az& Krishi 
Evam Prodyogik Vhhwavidyaiaya or th; Srdar vatlabh 3hai Patel Xriuhi 
Evan prodycagik Visbwavidyalaya" &shall bt: substituted. 

3. In scctian 2-A of the principl A a,--- js - ;n&osnt of 
sa,:icn 2-A 

(a) in t'ae marzinal headiag, the wards j'at Faizabad an3 Kaq:r'* 
shall ba omlfte8; 

(b) after sub-seorion (I), 41s fotlowing sub-saotior; shall b\: 
inscrfeL9 aameiy :-- 

'((: -6 j B~sidas th6 'ii'niverGdes rcfe~ied to ir: S ~ I ' > - S G C ~ ~ G ~  (I), ,  
there sfiail k estabjisbed, wiih effect f r ~ n  such date as the State 
Govermcn. may hyooti6~tcatioa iu the tyazerte appoint i n  that 
behalf a T~GversiQy at Meesat to be knows as &e Sardar XPalfabh 
Bhai Patef K r i s l G  c7ramrr Prodyogik fisbwavidyaiaya, 
(6) ifi sub-section (2) for the ---3rds and figure ~ z s ~ b - ~ ~ t i ~ n  

th6: wrds and figures "ssb-sactioo 3 . 2 )  or subs&ion {I-,4)" shall be 
substituted- ' 

4. fa the principal Act, ;"or thz existing 4chedule the fcil!esr.in,o Amcnd~bnt of 
Sghedulc shag be s~bstitute :, narf&ly :- .& 1 ?Ghedrfie 

"'TEE SCHEDULE 
[$re sedion 6-A) 

.---. - ---* -- - -- -- - -- - -- - - --- --a -- --- 1 - -X".-d-r-.*^--qu*. 

Serial , Name sf the ifniversity Arc4 within whiah ti12 University 
QO. ahall exercise jurisdiction for. the 

PlzrPOSeS of extension, ttaiizing , 

and research 

(a) until t be establishment of the Sardar Kumaun, Garhwal,  ora ads bad, 
Vsllabh Bbai Patel Krishi Evam Prodyozik %areil?y, Szhzranpur %ad Meerut 
Vishwavidyata ya Divisions 

L 



, (b) upon t b  estaMishment of the Sardar Kumaun, Garhwal, Moradabad 
VaUabh Bhai Patel Krishi Evam Prodyogik and Bareilly Divisions 
VishwavId yafaya 

2 Marendra Dew Krishi Bvam Prod yogik Pafzabad, Gorakbgur, Basti, 
~ishwavldyala yo De vipatan, Varanasi, Azamgarh 

.( . and ~ i r z a p u r  Di dsions 
3 Chandmshekhar Azad Krishi Evam Prodyogik . .. 

Vishwavidyalaya- 
(a ' until the establishment of the Sardar Kanpur, lui&now, Jhaasi, Agra, 

valia bh f3hai ~ a b i  Krishi Evam Prod yogik Allahabad :.nd Chi trakootdtiam 
Viohwavidyalaya, Divisions 

(b) upon the establishment of the Sardar Kanpar, Luoknow, Jband, 
vailabh Bhai Pa tei ~ r i s h i  Evam Prodyogib Allahabad and Chitrakootdham 
Viuhwavidyalaya Div3sions 

4 Sardar vallabb Bhai patel Krishi Evam Mcerut, Saharanpur and A g s  
podyogik Vishwavidyafa ya. Divkdons.' " 

I ~ t p e r !  and g, (I) The Uttar P~adesh Krishi Evam Prodyogik Vishwavid yalaya 
saviow (sanahod han) Adhyadesh, 2000 is hereby repealed. 

I 

(2) Rotwithstanding such repeal, anything done or any action taken 
under the provisions of the prindpal Aot as amended by the 43rdfnanec 
referred to in sub-section (1) shdl be deemed to have Been done or takian 
under the aorresponding provisions of the principal Act as amended by the 
Act as if this Aot were in force at all material times, 



No. 361N11-V-I-l(Ka) 13-2006 
Dared Lucknow, April 05,2006 

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution, of India, the 
Governor is pleased to order the publication of the following English translation of the Uttar Pradesh Krishi 
Evam Prodyogik Vishwavidyalaya (Sanshodhan) Adhiniyam, 2006 (Uttar Pradesh Adhiniyam Sankhya 12 
of 2006) as passed by the Uttar Pradesh Legislature and assented to by the Governor on April 04,2006. 

THE UTTAR PRADESH KRISHl EVAM PRODYOGIK VISHWAVIDYALAYA 
(SANSHODH AN) ADHINIY AM, 2006 

(U.P. Act no. 12 of 2006) 

[As passed by the Urtar Prudesh Legislarure] 

AN 

ACT 

further to amend the Utrar Pradesh Krishi Evam Prodyogik Vishwavi&aiuya Adhiniyam, 1958. 

IT IS HEREBY enacted in the Fifty-seventh Year of the Republic of lndia as follows:- 

I .  This Act may be called the Uttar Pradesh Krishi Evam Prodyogik *fltitle 

Vishwavidyalaya (Sanshodhan) Adhiniyam, 2006. 

2. Afrer section 26 of the Uttar Pradesh Krishi Evam Prodyogik Insertion of 
section 26-A of 

Vishwavidyalaya Adhiniyam, 1958 the following section shall be inserted, namely:- U.P. Act no, 45 of 
1958 

"26-A. Notwithstanding anything to the contrary contained in any 
Regularisations 

other provision of this Act or the statute made thereunder any 
teachers 

teacher of the University who was appointed as lecturedpart 

time lecturer on or before December 3 1, 1997 without reference to the 

Selection Committee by way of a short term or part time arrangement in 

accordance with the provisions for the time being in force for such 

appointment, may be given substkntive appointment by the Board, if any 

substantive vacancy of the same cadre and grade in the same department is 

available if such teacher- 

(i) is serving as such on December 3 1, 1997 continuously since 

such initial appointment by way of short t&part time arrangement; 

(ii) possesses the qualifications required for regular appointment 

to the post under the provisions of the relevant statutes in force on the 

date of the substantive appointment; 

(iii) has been found suitable for regular appointment by the 

Board. 

A teacher appointed bl way of shot termlpart time arrangement as 

aforesaid who does nrlt ::-: a substantive appointment under this clause shall 

ccase ti, such pos: c.  such datc as thc Board ma) specify." 



STATEMENT OF OBJECTS AND REASONS 

The Uttar Pradesh State Universities Act, 1973 was amended by the Uttar Pradesh State 

Universities (Amendment) Act, 2004 (U.P. Act no. 23 of 2004) to provide for giving substantive 

appointment by the Executive Council to such teachers of the University as where appointed as short 

termlpart time lecturers on or before December 3 1 ,  1997 without reference to the Selection Committee 

subject to the availability of substantive vacancy. Certain such short term / part' time lecturers were 

appointed under the Uttar hadesh Krishi Evam Prodyogik Vishwavidyalaya Adhiniyam, 1958. With a 

view to maintaining uniformity in all types of University it has been decided to amend the said Act of 1958 

to provide for giving substantive appointment by the Board to such teachers of the University as are 

appointed on or before December 3 1 ,  1997 without reference to the Selection Committee subject to the 

availability of vacancy for appointment. 

The Uttar Pradesh Krish'i Evam Prodyogik Vishwavidyalaya Sanshodhan Vidheyak, 2006 is 

introduced accordingly. 

By order. 

RAM WAR1 VlJAY TRIPATHI, 
Pramukh SUL~/?~V. 



THE UTTAR PRADESH KRISHI EVAM PRO 

( D W ~ Y A  SANSHODHAN) AD-AM, 2006 
4 
?c. (US. ACT NO. 16 OF 2006) 
1 [As passed by the Uttar Pradesh Legisla~re] 

AN 

ACT 

further to amend the Ugar Pradah Krishi Evam Prodyogik Vishwavidyalaya 

IC 
Adhiniyam, 1958. 

I .  IT 6 m y  enacted in the Fifty-seventh Year of the Repubk of I;idia as 

1. This Act may be called the Uttar\,Pradssh Krishi Evam Prodyogik 
Vishanvidyalaya (Dwitiya Sansh-) Adhhiyd 2006. 

2. In section 14 of the Uttar Pradesh Krishi Evam prodyo& 
Adhiniyam, 1958 af t r  sub-section (3) the following sub-section 

namely :- 

(3,) % Registrar shall be respo$ible for organising, by rotation, 
Joint Entrance Examhation for admission in dl courses of study of the three 
State Agricultural Universities. 

Short title 

Amendment of 
d o n  14 of 
U.P. Act no. 45 

their entrance examinations separately fof admission m their &ars 

shall be responsible for organizing, by rotatiioo, joint s d ~ c e  

State Agricultural Uni~ersitia. 

By order, 

RAM HARI WAY TRIPATHI, 
Pramukh Sachiv. 
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No. 301(2)/LXX1X-V-1-10(ka)27-2009 

Dated Lucknow. March 02, 2010 

NOTIFICATION 

Miscellaneous 

IN pursuance of the provisions of clause (3) of Article 348 of the C.nistitution; the 

Governor is pleased to order the publication of the following English traislati6n of the Uttar 

Pradesh Krishi Evam Prodyogik Vishwavidyalaya (Sanshodhan) Adhinitt(or: 2010 (Uttar 

Pradesh Adhiniyam Sankhya 8 of 2010) as passed by the Uttar Pradesh LegisiaIttre and assentts1 

to by \the Governor on March 02. 2010 :• 

lb: UTTAR PRADESH KRISIII EVAM PRODYOG1K VISHWAVIDYALAYA 

(SANSHODHAN) ACT. 2010 

(UP. Act no. 8 of 2010) 

[As passed by the Uttar Pradesh Legislature] 

AN 

ACT 

Jiather to amend the Uttar Pradesh .  Krichi Evan; Prodyagik Vichwervidvalo:-0 
Adhiniyam. 1958. 

IT IS I II2RFAIY cnactod in the Sixty-first Year of the Republic of India as follows :— 
. 
I. (1) This Act may be called the Uttar Pradesh Krishi Evam Prodyogik SI1011 title 

Vishwavidyalaya ,(Sanshodhan) Adhiniyam, 2010. 

(2) It shall come into force on such date as the State Governinent may. by
notification appoint. 

2. In section 2 of the Uttar Pradesh Krishi Evam Prodyogik Vishwavidyalaya Anwistilivitt ii 

Adhiniyam. 1958, hereinafter referred to as the principal •Act, in clause (1) for the secticin of 

words "the Sardar Vallabh Bhai Patel Krishi Evam Prodyogik Vishwavidyalaya" the A1:518no. 45 of 

words "the Sardar Vallabh 13hai Patel Krishi Evam Prodyogik Vishwavidyalaya or the 
Manyawar •Shri Kanshi .Rain Ji Krishi.  Evam Prodyogik Vishwavidyalaya. Banda," 
shall be substituted.; 

3. In section 2-A of the principal Act, 
scoion 2-A' 

Amemlineth old!: 
S:Iredole 

1 2 

 

5 Manyawar Shri Kanshi Ram .11 Knslit Evan) Jhansi 	and 	Thitrakooldhain j 
Prodyogik Vishwavidyalaya, Banda 	 , Divisions  

 

after sub-section (I-A) the following sub-section shall be inserted. 
namely: 

"(1-13) Besides the Universities refferd to in sub-section (1) and 'sub-
section (LA) there shall be established with effect from such date as the State. 
Government may, by notification in the Gazette, appoint in that behalf a 
UniversitY at-Banda to be blown as the Manyawar Shri Kanshi Ram Ji Krishi 
Evam Prodyogik Vishwavidyalaya, Banda': 

in sub section (2)for the words and figures "sub-section (1) or.sib- 
section (I-A)" the words and f 	igures "sub-section (1) or sub-section (1-A) 
br sub-section ( I -B)" shall be substituted. 

4. In the Schedule to the principal Act,- • 

in serial no. 3, in clause (b), in column-3 for the words "Jhansi. 
Allahabad and Chitrakootdham" the words "and Allahabad" -.shall he 
substituted. 	 ' 	 • 

in serial no. 4. in column-3 for the .words "and Agra" the words • 
"'Agra. Bareilly. Aligarh and Motadabad" shall be substituted. 

afier serial no. 4 the following serial shall columnwise be substituted, 
namely: 



tokrIiolipl#0-7oto 1167 TNiu (to)-2010—(2482)-597 Wed 4t—•(Th-lc9F-?/371.btre) I 

ocRotip4to-74to 236 lir. RETT4}-2010—(2483)-850 Iffti—( 5aird-7 /3111:5*12) I 

Uff! Sit:21 3N-1TVIRul /NYC, 2 rd. 2010 

.STATEMENT OF OBJECTS AND REASONS 

The Uttar Pradesh Krishi Evam Prodyogik Vishwavidyalaya Adhiniyam, 1958 (UP. Act no. 45 

of 1958) has been enacted to establish and incorporate Agricultural Universities for the development of 

agriculture in the State of Uttar Pradesh. At present three Universities namely Chandra Shekhar Azad - 

Krishi Evam ,Prodyogik Vishwavidyalaya Kanpur. Narendra Dev Krishi Evam Prodyogik 

Vishwavidyalaya Faizabad and Sardar Vallabh Bhar Patel 'Krishi Evan] Prodyagik • Vishwavidyalaya • 

Meerut are funetionih:
g in the 'State under the said Act. It has been decided to imend the said Act to 

establish an Univei-
sity at Banda to be known as ManyaWar Shri Kanshi kain Ji lCrishi Evarh Prodyogik 

Vishwavidyalaya, Banda for the development of agriculture in the I
3 undelkhand region. . 

The Uttar Pradesh Krishi Evam Prodyogik VishwaVidyalay.a (Sanshodhan) Vidheyak, 2010 is 

d accordingly.  

By order, 

P. V. KUSHWADA. 

Sachiv. 
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No. 1528(2)/I_XXIX-V-1- 14-1(Ka )- 13-2014 

Dated Lucknow, December 4. 2014 
IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of India. the 

Governor is pleased to order the publication of the following English translation of the Uttar Pradesh Krishi 

Evam Prodyogik Vishwavidyalaya (Sanshodhan) Adhiniyam. 2014 (Uttar Pradesh Adhiniyam Sankhya 19 

or 2014) as passed by the Uttar Pradesh Legislature and assented to by the Governor on December 01, 

2014: 

THE ITITAR PRADESH IKRISHI EYAM PRODYOGIK. VISHWAVIDYALAYA 

(SANSHODHAN) ADHINIYAM, 20

(1LP. ACT NO. 19 OF 2014) 

(As passed bv the Uttar Pradesh Leg/slat/are

AN 

ACT 

Jitrther to amend the Uttar Pradesh Krishi Evan; Prodvogik Vishicavidyedaya 

Adhiniyam. 958. 

IT IS HEREBY enacted in the Sixty-fifth Year of the Republic of India as 

follows :- 

Shur lute 	 I. This Act may be called the Uttar Pradesh Krishi Evan) Prodyota 
Vishwavidyalaya (Sanshodhan) Adhiniyam, 2014. 



A—kW 3RiMMIT 	, 4 	2014 

In section 2 of the Uttar Pradesh Krishi Evam Prodyogik Vishwavidyalaya 

Adhiniyam, 1958. hereinafter referred to as the principal Act, in clause (I) for the 

words "the Manyawar Shri Kanshi Ram Ji Krishi Evam Prodyogik Vishwavidyalaya, 

Banda" the words the Banda Krishi Evam Prodyogik Vishwavidyalaya, Banda." shall 

be substituted 

In section 2-A of the principal Act, in sub-section (I-B) for the words "the 

Manyawar Shri Kanshi Ram Xi Krishi Evam Prodyogik Vishwavidyalaya. Banda." the 

words "the Banda Krishi Evam Prodyogik Vishwavidyalaya, Banda." shall be 

substituted. 

In the Schedule to the principal Act, in serial no 5, in column 2.1or the 

words "the Manyawar Shri Kanshi Ram Ji Krishi Evam Prodyogik Vishwavidyalaya, 

Banda." the words "the Banda Krishi Evam Prodyogik Vishwavidyalaya, Banda." shall 

be substituted. 

3 

Amendment of 
section 2 of U.P. 
Act no. 45 of 1958 

Amendment of 
section 2-A 

Amendment of the 
Schedule 

STATEMENT OF OBJECTS AND REASONS 

The Uttar Pradesh Krishi Evam Prodyogik Vishwavidyalaya Adhin6/am. 3: Act no. 45 

of 1958) has been enacted to establish and incorporate Agricultural Universities for the development of 

agriculture in the State of the Uttar Pradesh. At present four Universities namely the Chandra Shelchar 

Azad Krishi Evam Prodyogik Vishwavidyalaya, Kanpur the Narendra Dev Krishi. Evam Prodyogik 

Vishwavidyalaya. Faizabad, the Sardar Vallabh Bhai Patel Krishi Evam Prodyogik Vishwavidyalaya. 

Meerut and the Manyawar Shri Kanshi Ram Ji Krishi Evam Prodyogik Vishwavidyalaya, Banda are 

functioning in the State Under the said Act. It has been decided to amend the said Act to change the name 

of the Manyawar Shri Kanshi Rani Ji Krishi Evam Prodyogik Vishwavidyalaya, Banda as the Banda Krishi 

Evam Prodyogik Vishwavidyalaya, Banda. 

The Uttar Pradesh Krishi Evam Prodyogik Vishwavidyalaya (Sanshodhan). Vidheyak, 2014 is 

introduced accordingly. 

By order. 

S. B. SINGH, 

Pranurkh Sachiv. 
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No. 1450(2)/LXXIX-V-1-19-1(Ka)5-19 
Dated Lucknow, August 5,2019 

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution, the 

Governor is pleased to order the publication of the following English translation of the Uttar 

Pradesh Krishi Evam Prodyogik Vishwavidyalaya (Sanshodhan) Adhiniyam, 2019 (Uttar pradesh 

Adhiniyam Sankhya 9 of 2019) as passed by the Uttar Pradesh Legislature and assented to by the 

Governor on August 2,2019. The Krishi Shiksha Evam Anusandhan Anubhag is administratively 

concerned with the said Adhiniyam. 

THE UTTAR PRADESH KRISHI EVAM PRODYOGIK VISHWAVIDYALAYA 

(SANSHODHAN) ADHINIYAM, 2019 

(UP. Act No. 9 of 2019) 

[As passed by the Uttar Pradesh Legislature] 

AN 

ACT 

further to amend the Uttar Pradesh Krishi Evam Prodyogik Vishwavidyalaya 
Adhiniyam, 1958. 

IT IS HEREBY enacted in the Seventieth Year of the Republic of India as 
follows:- 	 C.4 

1. This Act may be called the Uttar Pradesh Krishi Evam Prodyogik 

Vishwavidyalaya (Sanshodhan) Adhiniyam, 2019. 

Short title 

Amendment of 
section 2 of U.P. 
Act no. XLV of 1958 

In section 2 of the Uttar Pradesh Krishi Evam Prodyogik Vishwavidyalaya 
Adhiniyam, 1958, hereinafter referred to as the principal Act,- 

(a) for clause (k), the following clause shall be substituted, namely :- 

"(k) 'Teacher' means a person not below the rank of Assistant Professor 
duly appointed as per the norms and guidelines of UGC and ICAR in this. 

regard by the University; and 

(b) in clause (1) for the words "the Narendra Deva Krishi Evam 
Prodyogik Vishwavidyalaya" the words " the Acharya Narendra Deva Krishi 
Evam Prodyogik Vishwavidyalaya," shall be substituted. 

In section 2-A of the principal Act in clause (i) of Sub-section (1) for the 
words "a University at Faizabad to be known as the Narendra Deva Krishi Evam 
Prodyogik Vishwavidyalaya;" the words "a University at Ayodhya to be known as the 
Acharya Narendra Deva Krishi Evam Prodyogik Vishwavidyalaya," shall be 

substituted 

Amendment of 
section 2-A 
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4. In section 11 of the principal Act, in sub-section (1) for the words "a 
committee consisting of a representative of the Board chosen in the prescribed manner 
and two other members appointed by the State Government." the words "a search 
committee consisting of an ex. officio member of the Board i.e. the Secretary/Principal 
Secretary/Additional Chief Secretary of Agriculture Education & Research Department 
and two other members appointed by the State Government." shall be substituted. 

5.1n the Schedule to the principal Act, in serial no 2,— 

in a column 2 for the words "Narendra Deva Krishi Evam Prodyogik 
Vishwavidyalaya" the words "Acharya Narendra Deva •Krishi Evam Prodyogik 
Vishwavidyalaya," shall be substituted; 

in column 3 for the word "Faizabad" the word "Ayodhya" shall be 
substituted. 

STATEMENT OF OBJECTS AND REASONS 

The Uttar Pradesh Krishi Evam Prodyogik Vishwavidyalaya Adhiniyam, 1958 (U.P. Act no. 45 of 
1958) has been enacted to establish and incorporate Agricultural Universities for the development of 
agriculture in the State of Uttar Pradesh. At present four Universities namely the Chandra Shekhar Azad 
Krishi Evam Prodyogik Vishwavidyalaya, Kanpur, the Narendra Deva Krishi Evan Prodyogik 
Vishwavidyalaya, Faizabad, the Sardar Vallabh Bhai Patel Krishi Evam Prodyogik Vishwavidyalaya, 
Meerut and the Banda Krishi Evam Prodyogik Vishwavidyalaya, Banda are functioning in the State under 
the said Act. To give respect to venerable person Acharya Narendra Deva and implement the decision of 
State Government to change the name of district Faizabad as Ayodhya as well as to remove the ambiguity 
in the definition of 'teacher' under the said Act, and nominate suitable person as a member of Search 
Committee for the selection of Vice Chancellor from the Board, it has been decided to amend the said Act 
to change the name of the Narendra Deva Krishi Evam Prodyogik Vishwavidyalaya, Faizabad as the 
Acharya Narendra Deva Krishi Evam Prodyogik Vishwavidyalaya, Ayodhya, the name of district Faizabad 
as Ayodhya and to modify the definition of 'teacher' along with the provision for constitution of the Search 
Committee. 

The hi Evam Prodyogik Vishwavidyalaya, (Sanshodhan) Vidheyak, 2019 is 
introduced accordingly. 

By order, 
J.P. SINGH-11, 

Pramukh Sachiv. 

Amendment of 
section 11 

Amendment of the 
schedule 
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